
Commercial Complex (BOA) 
Indiranagar 

H 	 Bangalore. 560 038 

Dated: 28 OCT 1986 

plir(j 

Shri S. Srinivas 
To 

APPLICATION NO.  IUUU 
 

-- 

Respondent() 	. 

V/a 	The 3oint Director of Census Operations in. 
Karnataka, Bangalor. & 2 öre 

Shri B. Srinivas 
Statistical Assistant 
Office of the joint Director of 
Censuè Operations in Karnataka 
21/1', Mitsi*n Road 
Rangalore - 560 027 

Smt fl.R. Shantakumari 
Advocate 	I 
'JgdetL', 36, Shankarapuram 
Bangaicre - 560 004 

The 3cint Director of Census 
Operations ii Karnataka 
21/1, Mission Road 
Bangalore 560 027 

The Secretary 
Ministry of Pbrscnnel & 
Administrative Reforms 
New osmi H 

5, Shri V.R. Kulkarni 
Statistical Meistant 
Office of the joint Director of. 
Census Operations in Karnataka 
21/1, 14i6si6n Road 
Bangalore - 560 027 

Shri II. Raghavendra Aehar 
Advocate 
1074-1075, Bansehankari I Stage 
Sreenivasanagar II Rase 
Bangalore .560050 , 

Shri N. Jasudeva Rae 
Central Govt, Stng Counsel 
High Court Building 
Bangalore - 560 001 

Subject . SENDING COPIES OF ORDER PASSED BY THE BENCH 

Please find enclosed herewith -the copy of 

passed by this Tribunal in the above said application) on 	25188' 

SCC:0
PR  

(JUDICIAL) End : As above 	 . 	 . 	. 	 . 



In -tle Central Administrative 
Tribunal Baga1Ore Bench, 

BangalOre 

1000/88(F) 

8. Srinivas 	 V/s 	The 3otnt Director of Census Ope?etione 
Order Sheet (cóntd) in Karflataka, Bangelore & 2 Ore. 

Smt MR. Shàntokuinari 	 M.R. Acher & N. Vaeudeve Ro 

ate j 
	

OfficG Notes 	
Orders of Tribunal 

I - 
KSPJLHARf1  
25.10.1908 

0R'DE 

Applicant, by Smt.. fl.R.Shantakt.Jrnari., 

Respondents. 1. and 2 by Shri f1,Vasudeva Rae. 

Respondent 3rby Shri M.Raghavendrachar. 

- 	 After the atgument'iflthe case were 

S 	 conclUded Smt. Shantak6mari-i learned 

- 	 counsel for the applicant, files a'llemo 

praying for permission to withdraw this 

/application with liberty teerved to approach 

	

- 	
this Tribunal against the later endorsement 

issued to the applicant. 

Learned counsel for the respondents 
AV 

opposthe permission sought by the appli—

cant and contend that this application should 

be dismissed on the ground of limitation and 

- 	
onmerits. 

- 	 We see no merit -in the objections of 

the respondefltS for according permission 

sought by the applicant.. We, therefore, 

S 	

S 	 grant the permission sought for by the 

S 	 cop't 	
applicant in the Memo filed by him'toda 

TRUE 	
, 

and dismiss this application as withdraw 

• 	 for the reasons stated in the Memo. But 

in the circumstances of the case we direct 

the parties to bear their own costs. 

- 	

S 	 _--- 

- -- 
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C J T1AL 	 ) 	
VICE CHAIRMAN 	MEMBER (A) 

	

- 	- 

S 	• 	. 	1t.OI 	 ' 	. 	I 	 . 	 - 



TO 

Subj ect 

44 I 

\. 

V 0n 	of India 
Ministry of P'ersonncl, P.C.. and Pensions 

(Department of Personnel and Training 
1.? 

New L?eifli, 	LtI 

r 

(?-t2rc ,de
w  

4 L&ZJ 

4/2J c2u'9 

J2'C,Z2V (  

c-L < 	2 o2 

Sir, 

I am directed to invite a reference to your floB/ 

letter 
on the subject above 	and to 

say that 	e absence of a brif history, of the 
case, it 'is not 	feasible to take any action in 
the matter. To enable this Department to procesS 
the matter expeditiously, I shall 'be grateful if a 
brief detail of the matter S  having a bearing on the 
case under reference, may be furnished at a very 
early date. 

Yours faithfully, 

(81,. V.hu h 
for Under Secretary, to'the'Govt/o' India 


